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Delivery of letters addressed by
Sheikh Abdullah

6747. Shri C. C. Desai: Will the
Minister of Home Affairs be pleased
to stale:

(a) whether it is 5 fact that Sheikh
Abdullah, before he left for Delhi,
handed over a number of lelters, ex-
pressing thanks for representing for
for hig release, to the Collector of
Maduraj to be sent to addresses among
whom I was one; .

(b) if so, the reasons for withhold-
ing these letters; and

(c) whether Government propose to
issue instructions to the authorities
concerned not to withhold letters add-
ressed to the citizens of India and
particularly to the Members of ‘Par-
liament?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir.”

(b) No such letters were withheld.
(¢) No, Sir.

Police [Ilwsing Scheme in Kerala

6748, Sll.rl Vasudevan Nair:
Shri Yashpai Singh:
Shri C. Jamardhanan:
Bh.rl P, C. Ad!elun

Will the Minister of Bme Alh.l.rs
be pleased to state:

{(a) whether the Kerala Govern-
ment have requested for a loan of
Rs. 40 lakhs from the Central Gov-
ernment for the police housmg scheme
for 1961-68 and
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(b) if so, the loan sanctioned

therefor?

The MWinister of State in the Minis-
try of Home Affairs (SBhri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The matter is u.nder considera-
tion.

Adjud.lﬂthmol Induostrial d.is‘lmles
’ in Defhi *

6749, shri Kanwar Lal Gupta: Will
tae Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether it is a fact that the
Delhj Administration has to seek per-
mission for referring industrial dis-
putes for gdjudicalion to an industrial
tribunal in the case of public sector
undertakings;

(b) whether it is also a fact that no
such permission iz necessary in the
case of Private sector undertakings;

(c) if so, the reasons for thiz dis-
crimination;

(d) whether it is also a fact that in
some cases the permission was not
given to the Delhi Administration;
and

{e) if so, the reasons therefor?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes.

(b) Yes.

(c) There js a convention between
the Central ang State Governments
that the latter ghould consult the
Central Government before referrihg
for adjudication gn industrial  dis-
pute concerning the public  sector
undertakings which are wholly or lar-
gely owned by the Central Govern-
ment or in which the Central Gov-
ernment have-an interest and vice
versa.

(d) Yes,

(e) The reasons have been explaln-
ed to the Delhi Adminisiration m
- ll case, [ & ] .
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